" Central Administrative Tribunal
Principal Bench

» o 0.A.1079/97
New Delhi this the 78h day of December, 2000 4{@
an' ble Smt. Lakshmi _8waminathan,@ber (7).

i. Shri Chait Ram
8/o Shri Narain
Village Machharya
P.*. Machharvya
Distt. lioradalsd.

2. Shri Tej Pal
s/o Shri Baboo Ram
Village Khandouwa
P.C. Bilari
Distte ilioradalade.

3. Shri Lal Singh
s/o Shri Net Ram Singh
Near Putli Ghare.
Front Gate, Line Pars
Moradabad.

4e Shri Chhctey Lal
8/0 Shri Battce Lal
Village lustababad:
Tehe Bilari, DRistt. loradabade

Se Shri Ram idshecre
8/o Shri Jaggoo.
Near Ram leela Ground
Kundan Pur, Lire Par,
P.0., Pawar Housas
Distte. loradabads

Ge Shri Gurmeet Singh
s/o Shri Harbhajan Singh,
Railway Quarter MNos H-319/B,
Railway Hartala Colony.,
Moradabad.

7 Shri Kishan Pal
s/o Shri Tola Ram
Village rharouwa
PeCo Bilari
Distte. loradal.id.

%& :: > ® 3 0



PR

8.

e
10.
11.

12.

13e

14.

15.

16e

-2—

Shri Harbansa

s/0 Shri Mukhwa

Village Sherpur Vasi
P.O. Dhauti (Bachharaon)
Tehes Dhauora Mandi
Distte loradabade

Satigh .

S/o Raja Ram _

Vill. Khushal Pur’

P.8, Majhola. Disti- Moradabad,
Shri Dinesh Chand. = -

s/o Shri Parkash Chand

Rlys Herthala Crossing

Qe NOe H-86 Bl‘

Moradabade.

Shri Hari Om,
s /o Shri Naumhco,

Mohll. Bara Dari Near Ziarat.
H.Noe 85/A 11,

tioradabad 244 00i.

Shri Kailash Chander,
s/o Sri Naumhoo

HeNoe. 85/A 11, .
Near Z2iarat., Baradari.,
ioradaktad 244 001.

Shri Mukesh Kwnar

s/o Shri Raja Ram Sharma
Village Rohta. P.Ce. Rohta,
Distte I-"-eemt

Year Dr. Jagdish Kepasswata Gaur

Shri Karesh Kumar
8/0 Shri Teeka Ram
Village Xalayanpur
P.Ce Parid Nagar

" Moradabad 244 601

Shri Parmod Kumar
s/o Shri Bhooken Lal
Village Kalyanpur,
PeQo Fa.ridnatja.‘r«
Moradabad 244 601.

Shri xhajan Singh

s/o Shri Tita Singh

Vill. Daulatpur

P.0s Raicowur, :
Tehe Hasnrmour, Moradalde




-

17

18.

19.

20.

21.

22.

23.

24.

25.

26,

27

-3-

Shri Brijesh Kuwnar Sharma

$/0 Shri Teoka Ram Sharma

Q. No. 310 B, Rly. Herthala Colony.
Moradabad.

Shri Kailash Chard,
s/o Shri Man Singh
Vill. Lakri Fazalpur,
Post Lakri, Moradabad.

Shri Vinod Kumar Sharma
s8/o Shri Satya Pal Sharma
Vill. Seemly, P.O. Loksar,
Distte Herdwari.

Shri Yog Raj Sharma
'8/o Shri Satya Deo Sharma '

Vill. Chaver, P.C. Malakpur Saimly
Distte. Moradabad. ’

Shri Jai Prakash,

s/o Shri Dalpat Singh
Vill. Dainath Pur,

P.O. Agwanpur, loradabad.

Shri Ram Swaroop.,

8/0 Shri Jhabery Singh

Vill. & P.C. Mohanpur :
Tehe Najibabad, Distte Bijnore.

Shri Bharat Singh

s/o Shri Chokhey Singh

Vill. Madha Taiya, P.Oe Madho Talya,
Distt. Moradabad 244 502.

Shri Rakesh Baboo

s/o Shri Shiv Lal

R.P.F. Hartala Colony.
Qtro No. 3048, Moradabad.

Shri Raja Ram

s/o Shri Dori Lal, .

C/0 Chauhan Cement Store,
Near Shiv Mandir,

Chau Ki Basti., Line Par,
Moradabad 244 001.

Shri Harbkans Singh

s/o Sd. Duleep Singh

C/0 Guru Nanak Flour Mill,
Delhi Road, lioradabade

Shri Akhtar

s/o Shri Pearey Khan
Near PAC, Fakirpura.
Moradabad. - S
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Shri Surag Pal Singh
s/o Shri Baboo Singh
Village Khushalpur,
P.Oo l'lajhOla -
Yoradabad 244 103.

Shri Jagat Singh
s/0 Shri Baboo Singh
Village Khushalpur, ’
P.C. Majhola -

Moradabad 244 103.

Shri Jaber Singh

s/o Shri lMadan Singh
Village Khus palpur,
P.O, Majhola

m’”Moradabad 244 103.

Shri Bhoop Singh
8/0 Shri Ram Dass,
Village Khushalpur,
P.O. Majhola .
Moradabad 244 103.

Shri Jaspal Singh

s/o Shri Lalloo Singh
Village Khushalpur
P.0O. Majhola
Moradabad 244 103.

Shri Chandra Bhan Singh
8/0 Shri Reeva Singh -
Village Khushalpur

P.O. Hajhola

Moradabad 244 103.

Shri Jai Pal

8/0 Shri Ram Charan

Rly- Qre . Noe C&W 3/60
Line Par Gus Ghar,. .
Moradabad 244 001,

Shri Ram Pal Singh

8/0 Shri Ganga Sahai
Village Dan Sahai Ki Milak
(Shahpur £igree)

P.O. Moradabad

Distte Moradabad.

Shri Ajai Dutt Mishra

s/o Shri Ram Dutt Mishra .
C/O Dre. B.P. Gupta (Homeopath)
Madan Moh~Chauraha Gali,
Moradabad 244 001.
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37. Shri Chaturbhoj
S/o Sh, Kachieroo Singh
C/o Sh, Jai Pal Singh

_ Khushalpir, P.O, Majhola,
-).,“ ~..Mordahad,

38, Shri Kunwal Pal Singh

S/0 Sh, Soren Singh Khushalpur, P.0. Majhola
P.0, Majhola Moradabad.

39. Sh, ggja Ram

S/o “hri Ram Prasad
Khushalpur, P.0. Majhola
Moradabad, '

£0, Sh, ganphool Singh
S/0 2h, Lal Man
Khushalpur P,.0. Kajhola
Moradabad,

41, Nasim Ahmed
S/0 Sh., Rahim Bux
Moh, Sadat Parvi
P.0, Kundan Ki Moradabad

42, Pan Singh
S/o Baboo Ram
Saral Sikandra P,.0O.
Naraull Pistt. Moradabad

43, Vijay Pal Singh
S/o °h, J,P, Singh
Khushalpur P.0. Majhola
Moradabad,

44, Suregh Kamar
S/o sh, Ganeshi Lal
Moh,®Durgesh N-gar H.M0, 775.
Near Chauhan Press, Double
Phatak Moradabad, «.. Applicanis

(By Advocate Shri 8§,M,Garg)

i, Union of India
thongh the Secretary
Ministry of Railways
Rail Bhawan New Deihi

2, General Manager
Northern Railway
Baroda House New Deilhi

B Divisonél Rail Meneger
Northern Rallway
Moradebad Divisiou Moradahad -

Uttar Preadesh, sees Rozpandenie

Y% (By Advocate sShri p,S. Mahendru)
é .
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respondents, praying for reliefs as

of the 0.A. The 0.4 was filed on

apolicants has submitted that at present only 1lb applicants

which, he states, will be furgished by him by 8. 12,2008, He

hag orally mentioned

Nos, 1,6,8,9,10,13,17, 2;

originaily the 44 app

Petition (Civil) Neo.

use they had submi
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would approach the 7T

workman claiming the
present 0. A, He has

Hon'ble Supreme Court
f:

llraﬂCb in the O. A had filed a Writ

Hon'ble Supreme Court being Writ

84/97 which was withdrawn by them by

tted before the Apex Court that they

ribuna l,giving particulars of each

algo r

(¢4

lied on the judgement of the

in Dhirender Singh & Ors. Vs, Union

of 1India & Ors. WP (Civil) No, 262/94% 1n which a

eference has alsc been

Vs. Union of India

in pursuing the matter

made to the came of Inder Pal Yadav

{WP Nos, 147, 329-369, 454 and

r in Paragraph 8 shows that the main

, 18 for a direction or order to  the
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of the order pasgsed by the

Court dated 15.12.1994 in Dhirender Singh's case {supra).

iop was given by the Supreme Court to



-

the Railway Administration to appoint a hiigh

who wiil scrutinise the claim of the petitioners and pass a

gpeaking order whether or not they & ntitled to the
henefits under the Scheme prepared by the respondents,

following the Jjudgement of the Apex Court in Inder Pal

Yadav's wvase (supral.

3. 1In the reply filed by the respondents, they have
taken a preliminary objection that this 0.A. is highly

belated and barred by Limitation. This ground has also been

or

('D

:ased by Shri P.S. Mahendru, learned counsel. However,
Shri 8.M. Garg, learpned counsel submits that in view of the

fac

o

that the applicants had filed the afores said Writ
Petition before the Supreme Court, which was later withdrawn

by  the Court’s order dated 3.3.1997 and soon after that the

0.4, has been filed on 28.4.1997, there is no bar of

iimitation. Learned counsel has also relied on the order of
the Delhi High Court dated 23.8.19%9 in Shish Pal Singh &
Ors. Vs. Union of Iadia & Anr. {copy placed on record)},
On  the other hand, Shri P.3. Mahendru, learped counsel has
submitted that the order of the High Court dated 23,8.1999

in Shish Pal Singh’'s case is a c1senf order ag the learned

o

counsel for the respondents had stated that he does aot want

to file any reply nor has any objection if the case L3
remanded to the Tribupal., Therefore, learned counsel for
the rezpondents bhas urged that it should not be taken that

the plea of limitation will not apply in all such cases, He
has relied on the recent Full Bench judgement of the
Tribunal in Mahabir Vs. Union of Indie & Ors. (DA 786/%E

with connected casges) decided on 18, 2099, In that case,

applicapts in the present case, R Rovwiwidicoedd @Ot the
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that order isg da
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immediately prior Lo the

which was disposed of by order

of the Adminisgtrative



are imilar ltuations, IT any authorities are needed to
gupport  this proposition, they are the judgements of the

Supreme Court in Bhoop Singh Vs. Union of India & Ors. {JT
1992{(3)8C 322), State of Punjab Vs. Gurdev Singh (1991(4)
S5CC 1Y and R.C. Sammanta and Ors. Vs. Union of India &

Ors. £JT  1993(3) BC 4i8). The Supreme Court order dated

petitioners that they would like to withdraw the petition to

applicable to the lfacts of the cage.
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taking into account also the judgement of Full Bench of the

T

Tribunal in Mahabir's case {gupra), the prelimipary

s

objection -taken by the respopndents on  the ground of
limitation is sustained, Accordingly, the 0O,A, ig liable

to be dismissed on this ground alone.
6. In the reply filed to MA 1i61/97, which is an

application filed by the applicants see king permission  to

file a joint application, the regpondents have submitted

to  the judgement of the Supreme Court in Inder Pal Yadav's

case {supral), These averments have not been specifically

course  of  arguments, Shri S.M. Garg, learned counsel has




purguing the reliefs and only 16 of them, as per the revised

list, are pressing the reliefs. In the circumstances, MA

maintainable and is accordingly dismissed,
7. HNotwithstanding what has beea stated above, from

the reply filed by the respondents dated 24, 12,1998, 1t 13
ak

»

plicants, namely, applicants/Nog., - . 11 and

case of these two applicants, the respondents shall not take

ct
—l

t 80 ag

deprive them of the otherwisge benefits accrued to them (n

8. In the resuit, for the reasons given above, the
0. A fails and ig dismiszed, subject to the observalions

made in paragraph 7 above. No ordepr as to costs.




